MINUTES OF THE VC MEETING NO.09 (2021-22) OF EXPORT FACILITATION
COMMITTEE (EFC) HELD ON 21.12.2021 AT 3:00 PM, UDYOG BHAWAN, NEW DELHI

Mecting No.09 (2021-22) of EXIM Facilitation Committee (EFC) held in virtual mode
under the Chairmanship of Shr Vijay Kumar, Addl. DGFT at 3:00 PM on 21.12.202 1,
Udyog Bhawan, New Delhi to consider the applications for export of ‘restricted’ items
2. The following members attended the meeting:-
i, Shri Vinod Kumar, Technical Officer, MoEF&CC (SU Division)
i, Shri Virendra Kumar Sharma, Deputy Director (Trade), DoAHD
fi.  Shri Himanshu P. Pandit, Assistant, Safety and Security Studies Division,

Department of Atomic Energy

v. Representative from supply & Bio- Refinery, MoPNG

In attendance:
. Shri S.K. Mohapatra , Deputy DGFT
ii.  8hri Ram Paul Singh, FIDO

3. Altogether 178 applications (including 117 deferred cases) were considered by the
EFC, out of which 92 cases were approved including 88 cases on post facto basis, 8 cases
were rejected & closed and remaining 78 cases have been deferred due to want of
comments /NOC from the concerned administrative Ministry/Department or information
from the applicants. The decision of the Committee is indicated in the tabulated statement
given below:

DEPTT. OF AGRICULTURE COOPERATION AND FARMES WELFARE
(DoAC&FW) (Seed Cases

S. No. Name of the File No. Item Description | Date of Decision of EFC / remark
Firm receipt of
application
Acacia Nilotica Deferred due to want of comments /NCC|
l. Heer Impex 51442/AM21 Secds 18.02.2021 [ = "0 AW (Trade Division),
: ts/NOC
o HORXEXLAPPL | EDIBLE FRUIT OR Def“g’d dugwt" “fdg’t of .C‘?mme;s/ o
2 A2Z Export |00113143AM2| NUT TREES AND | 12.06.2021 [T DoAC&FW (Trade Division). Also, the
. Company 3 PLAI\-I‘T o firm has becn asked to provide clarification
on the description of the item.
ABBAS T AP
3 NURUDDIN ?O%I?](;:%é\/i;dg Seeds: Nuxvornica, 15.06.202 1 Deferred due to want of comments/NOC
: VAGHJIPURWA 5 dried ripe seed T from DoAC&FW (Trade Division).
L
o D) ; Deferred duc to want of comments / NOC
HORXEXLAPPL [SEEDS, Onion, ! ' -
4 SANGRAM v 541 59338AM2 [tivbrid Rice| 10.08.2021 [fom DOAC&FW. Applicant has to filc a
’ RADERS ) (Paddy | seeds separate ncew application for Hybrid Rice
(Paddy ) seeds with DoAC&FW in  the
Performa issucd by them.
B HORXEXLAPPL Crocus sativuas
5. Botanika |YOOI75960AM2 0 4 Libs 02.09.2021 |Deferred due to want of comments / NOC
2 from DOAC&FW (Trade Division)
a.Acacia mangium
Seeds
b. Grevillea)
- apy frobusta Seeds
6 SRI SAIL ;B%%Egiéﬁ;‘é c.Pterocarpus 17.09.202 1 Deferred duc to want of comments / NOC
‘ FORESTRY 5 Santalinus - from DoAC&FW (Trade Division) .
. Santalum
Album Seeds
e. Tectonal Grandis
{Teak) Seeds

I /K,,




f.  Dalbergia
Sceds
e. Mahogani Sceds

Pinnata Seeds

i. Jacaranda Sccds
i. Mimusceps
{spanich
Sceds

camaldulensis
Sceds
|. Caryota Seeds

spp
h. Pongamiza
spp

cherry)

k. Eucalvptus

a.Teclonal Grandis
[Teak) Seeds

7 SRI SAI ?&%gg}r‘;ﬂ\ilé b. Santalum 17.69.90721 Deferred duc to want of gqmmcnts / NOC
' FORESTRY 5 Album Secds ’ from DoAC&FW (Trade Division) .
c. Pterocarpus
Santalinus
Based on the comments received from D/o
AC&FW vide oM No. 1-145/2021
N SD.IVI269TH EXIM-EXPORT-27) dated|
g DCM SHRIRAM \I{Io({))}i};g‘;((;‘;\g]\):;]é Hybrid Rice 29.00.2021 08.12.2021 export license was issued to the
: LIMITED 3 B {Paddy ) seeds T firm with the approval of Chairman EFC
EFC has approved the case on Post facto
[basis
Based on the comments received from D/o
IAC&FW  wvide OM No. 1-149/2021-
HORXEXLAPPL . ‘ SDLIV(269TH bXI‘M—IL?(PORTTQS] dated
9 DCM SHRIRAM Y00190936AM2 livbrid Rice 95.09.2021 08.12._2021 export license was issued to the
. LIMITED 9 (Paddy ) seeds firm with the approval of Chairman EFC
EFC has approved the case on Post facto
Ibasis
Based on the comments received from Dfo
IAC&FW  vide OM No. 1-145/2021
HORXEXLAPPL . . SDUV(269TIT  EXIM-EXPORT-26) dated|
10, |POMSHRIRAM 5y g 1 goaama]  JIVPTIE Rice 195 60 2001 [08.12.2021 export license was issued to the
LIMITED 2 Paddy ) seeds firm with the approval of Chairman EFC
EFC has approved the case on Post facto
[basis
Bascd on the comments reccived from D/o
_ BAYF:R | rorxExLAPPL - . AC&IFW ’Yidc qOM ) N;). 1-—}49/2021--
11 BIQSCI];NCIL YCO197154AM2 Hybrid Rice 59 69.7021 SDLIVIZ269TH ILXI'M—ILXI ORT\*QD} dated
’ PRIVATE 7 {Paddy ) sceds 08.12.2021 export license was issued to the
LIMITED firm with the approval of Chairman EFC
EFC has approved the case on Post facto
[basis
Based on the comments received from D/o
CORTEVA - .
AGRISCIENCE | HQRXEXLAPPL I AC&}B‘SW T\;lldc oM Noé 2”12— 31 49 /2021[;1
12. SEEDS  |Y00207130aM2| LWPRId Rice g 16 ogp, [SDIVEEET EXIM-EXPORT-23)  date
PRIVATE 5 (Paddy | seeds 08. 12.2021 expert license was issued to the
LIMITED firm with the approval of Chairman EFC
EFC has approved the case on Post facto
asis
SEEDWORKS -
13 INTERNATIONA ‘I{-I()%I;}l{;’gll?f}:\i; Hybrid Rice 20.16.202 1 Deferred due te want of comments / NOC
. L PRIVATE 9 . (Paddy ) seeds T from DoAC&FW
LIMITED
SEE RKS "
IN’I‘EI]Q)J\‘;Y\OTIONA HORXEXLAPPL |y 4 Rice
14. L PRIVATE YOOZ 18633AM2 (Paddy | sceds 20.10.2021 jDeferred duc to want of comments / NOC
LIMITED 2 from DoAC&FW




Based on the comments roceived from Dfo
IWC&FW vide OM No. 1-79/2020.8D-IV (Pt-

susmiy | HQRXEXLApPL | NON BASMATI VI)(item no. 6) dated 10.12.2021lexporl
15 v00228531aM2({  RICEPADDY © 1o 10 5601 flicense was issued o the i
. KUMAR [OTHER THAN .10, issue to the firm with the
2 SEED QUALLTY] approval of Chairman EFC
EFC has approved the case on Post facto
basis
Based on the comments received from D/o
INC&FW vide OM No. 1-79/2020.8D-1V (Pt-
NIKHIL HQRXEXLAPPL NR?gEBﬁfgdS;‘l VI)(Item no. 1) dated 10.12.2021cxport
16. TRADERS YOO0243867AM2 (OTHER TIHAN 07.11.2021 [iicense was issued to the firm with the
2 SEED E}UA] 1Y) approval of Chairman EFC
- EFC has approved the case on Post facto,
agis
Based on the comments received from D/o
INC&FW vide OM No. 1-79/2020.8SD-IV (Pt-
MAA BLAW AN | IQRXEXLAPPL Nﬁgsgfs\ggg VI(ltem no. 7) dated 10.12.2021export
17. TRADERS | Y00243888AM2 (OTHER THAN 07.11.2021 [licensc was issued to the firm with the
’ 2 SEED éUAI 1Y) approval of Chairman EFC
- [EFC has approved the case on Post facto
lbasis
Based on the comments received from Dfo
AC&FW vide OM No. 1-79/2020.8D-1V (Pt-
; s VI)(Item no. 2) dated 10.12.2021 export
18, [RAHUL KUMAR| JORXIXLAPTL | Non Brsmati Rice |53 1) 0651 fiicense was ued 1o the o with Fene
in Husk or Paddy . -
5 approval of Chairman EFC
EFC has approved the case on Post facto
basis
Bascd on the comments received from Dfo
IAC&EFW vide OM No. 1-79/2020.8D-IV (Pt
BADEI HORXEX :,’II)(Itcm ne. 3) ciiatcd 15’10.11%.2021 (;xport
JQRXEXLAPPL - icense was issued to the firm with the
19. NASI;?\Y};;\N Y00264658AM2| Non Basmati Rice 25.11.2021 approval of Chairman EFC
2 in Husk or Paddy EFC has approved the case on Post facto
asis
Based on the comments received from D/o
IAC&FW vide OM No. 1-79/2020.8D-1V (Pt-
KUMAR HORXEXLAPPL - \(II)(Itcm HO..4) dated 10.12.2021‘exp0rt
20. TRADERS YO0265384AM2 Non Basmati Rice 35.11.2021 liccnse was issucd to the firm with the
- - : in Husk or Paddy U approval of Chairman EFC
EFC has approved the case on Post facto
[basis
ased on the comments received from D/c
IAC&FW vide OM No., 1-79/2020.SD-IV (Pt-
VI)(Item no. 5) dated 10.12.2021export
SHAKAMBARI - license was issued to the firm with the
21, |gNTERPRISES ;5%1%153;{;‘;\5;]5 1111011115?13?:331;15; 25.11.2021 japproval of Chairman EFC
3 EFC has approved the case on Post facto
[basis
BAYER "
27 BIOSCIENCE ?O%l;)ét};;%‘;f\iz Hybrid Rice Deferred due to want of comments / NOC
. PRIVATE 5 (Paddy ] seeds  |26.11.2021 [from DoAC&FW
LIMITED
BAYER -
23 BIOSCIENCE ‘1{{0%[;}6;]6“2'{;‘;\!5\[;; Hybrid Rice Deferred duc to want of comments / NOC
. PRIVATE 2 (Paddy } seeds  |26.11.2021 [from DoAC&FW
LIMITED
BAYER
24 BIOSCIENCE ;i)%};‘)ég;{é'?iﬁz Hybrid Rice Deferred dug to want of comments / NOC
. PRIVATE é (Paddy ) seeds | 28.11.2021 [{from DoAC&FW
LIMITED
BAYER -
25 BIOSCIENCE \[’IO%Z};;;{T{?;EZ Hybrid Rice Deferred duc to want of comments / NOC
. PRIVATE > (Paddy ) seeds  |28.11.2021 jfrom DoAC&FW
LIMITED




pproved on the basis of comments/ NOC

SAVANNAH TORXEXLAPPL received from DoAC&FW vide O.M No.l-
SEEDS Q - 2 Hybrid Rice 1149/2021.8D-1V (269th EXIM- Export-24 ]
26. PRIVATE YOOZ?]QDQTA‘ (Paddy ] seeds  |01.12.2021 [dated 08.12.2021 for cxport of 120000 Kg
LIMITED Hybrid Rice (Paddy ) sceds to Vietnam by
M/s Savannah Seeds Private Limited,
BLOCM-UP - .
NON BASMATI
CARGO AND | HOQRXEXLAPPL - £ amt of ot NOC
27 FREIGHT  |v00273013aM2| RICEPADDY |4, 1) 5oy [Deferred duc to want of comments /
: PRIVATE P {OTHER THAN from DoAC&FW
LIMITED “ SEED QUALITY)
NON BASMATI
3 el
28 KAMAKHYA ?O%%?k;%?/ﬁi‘l; RICE PADDY 04.12.2021 Deferred due to want of comments / NOC
' TRADE LINK 9 ) {OTHER THAN T from DoACE&TFW
SEED QUALITY)
SIDDHI . NON BASMATI
79 VINAYAK ;i)%g);?;{;é\f\ig RICE PADRDY Deferred due te want of comments / NOC
’ TRADING 5 : (OTHER THAN 07.12.2021 |from DoAC&FW
COMPANY SEED QUALITY)
NON BASMATI
3 21
10 SHIVAY i%%ﬁg?é’é\;\};é RICE PADDY 07 12.2021 Deferred duc to want of comments / NOC
: TRADERS ) {CTHER THAN e from NoAC&TW
2 SEED QUALLTY)
NON BASMATI
MAA LAXMI | HQRXEXLAPPL | U5 7 % _ . )
31 GALLA YOO280894AM2 I\ICL‘} AI‘)DY 06.172.2091 ]f)cfez;;cdéi;;\;’o want of comments / NOC
RHANDAR - (OTHER TIIAN rom 1DoA
- SEED QUALITY)
SRI KRISHNA
: NON BASMATI
STEAM RICE &| HQRXEXLAPPL ST T
32 OIL MILL YOO281534AM? lx}EZL PADDY 16.12.2091 Deferrcd du? to want of comments / NOC
’ PRIVATE 5 IOTHER THAN from DoAC&FW
LIMITED SEED QUALITY)
- NON BASMATI
JAI MATA DI HQRX]:‘XLAPPL RICE PADDY Deferred duc to want of comments / NCC
33 YOO0285163AM2 14.12.2021
: ENTERPRISES [OTHER TIAN T from DoAC&FW
2 SEED QUALITY)
HORXEXLAPPL
BAJRANG = . . § Deferred duc to want of comments / NOC
34. TRADERS voozssgsmm rice boiled husk | 14.12.2021 [~ S0 C
MAHINDRA B, ,
35 AGRI ;i)%;gé;(;gf\}ﬂ; Hybrid Rice 15 12.2021 Deferred duc to want of comments / NOC
. SOLUTIONS 9 7L (Paddy ) secds i from DoAC&FW
LIMITED
Department of Animal Husbandry and Dairying
36 LankeshTiwari | HORXEXLAPPL 16.06.2021 Deferred due to want of comments / NOC
' Y00116062AM2| PADDY HUSK from DoAHD.
2
Rejected on the basis of comments received
N from DoAHD in the meeting. Due 1o
37 RnRCEaal Pyt ?o%l?féé(é“é\fﬁ[é Maize Bre 18.06.202) [Phortage of maize in the country, DoAHD
' qu]fc;s 5 } Halze Sran e has not recommended the export of 5000
t MT Maize Bran to Bangladesh by M/s
Regaal Resources Pvt Lid.
HORXEXLAMEN
Nowrangroy } i Deferred due to want of comments / NOC
38. Agro Dot Ltd D001272826AM2 Wheat Bran  [01.07.2021 ¢ = 00

..




A To Z Export

HORXEXLAPPL

Cereal straw and
husks,
unprepared,

ferred due to want of comments / NOC
) Y00129838AM h .07. e
36 Company 2| whether or not [02.07.2021 Eom DoAHD.
2 chopped, ground,
pressed or in the
form of pellets.
Rejected on the basis of comments; NOC
cceived  from  DoAHD wvide OM No.L-
HORXEXLAPPL recenve
40. | SD Enterprise |Y00141786AM2|  Maize Bran | 19.07.2021 [} 10102(1)/132/2021 Trade(E-19694) dated
3 17.12.2021 for not recommending the
cxport of 5000 MT Maize Bran to|
Bangladesh by M/s SD Enterprise.
. Rejected on basis of comments; NOC
;{)%ﬁ%?;*;\f&g received from DoAHD vide OM Nao.l-
o = . 110102(1)/140/2021-Trade(E-19826) dated
E. a1z F 07,
41. Trade Exim 2 Maze Bran 19.07.2021 17.12,2021 for not recommending the
cxport of 10000 MT Maize Bran to|
Bangladesh by M/s Trade Exim.
HORXEXLAPPL
i X : RICE HUSK, RICE Deferred due to want of comments /; NOC
42, Yash Traders Y001432810AM2 STRAW 21.07.2021 | o D
. HORXEXLAPPL
TAPAN - A Deferred due to want of comments / NOC
43, TRADERS Yooulz} 66AM2|  WHEAT BRAN |30.07.2021f"" = " =
. HORXEXLAPPL
AMIT Deferred duc to want of comments / NOC
44. | ENTERPRISE Y001522318AM2 WHEAT BRAN  [02.08.2021 [~ STT86 0 3
RICE
W [
45 A2Z EXPORT \[,{O%li)\_f;‘;(gé\;l\ig HUSK.CHURA 03.08.2021 Deferred due to want of comments / NOC
' COMPANY 3 BHUNSA, BRAN T from DoAlIID
AND HUSK
Bascd on the comments received from D/fo
IAC&FW vide OM No. L~
HORXIEXLAPYL 110102(1)/ 148/2021-Trade (E-15943) dated
PARITOSII - - 10.12.2021 export license was issued to the
46. Blswas  |Y00162 2198AM2 WHEAT BRAN  [13.08.2021 g “0i65 "the approval of Chairman EFC
EFC has approved the case on Post facto
asis
Based on the comments received from Dfo
C&FW vide oM No. L-
] § 1:10102(1)/148/2021-Trade (E-19943) dated
PARITOST HORX]“XL:\H L . 10.12.2021 cxport license was issucd to the
47. BISWAS YOOlGQE ISAM2|  WHEAT BRAN - |13.08.2021 |5 yith the approval of Chairman EFC
EFC has approved the case on Post facto
basis
n >
48 GHOSIH DAIRY ?o%}?ég;(éﬁ\x&}a; COWSs 19.08.2021 Deferred due to want of comments / NOC
. FARM 9 {(MALE/FEMALE) T “lfrom DoAHD
A, Murrah
Milking
49 NARWAL :,Io%ﬁggi‘{\;;g Buffalo 29 08.2021 Deferred due to want of comments / NOC
‘ DAIRY FARM 9 B. Murrah T from DoAHD
Buffale Ruil
C. Calves
Sagwadi
Education &
Goushala P Deferred duc to want of comments / NGC
50. Public 50227/ AM20 | Bovine Embryos (10.01.2020(  © 0 " -
Charitable
Trust
Based on the comments received from D/o
C&FW vide oM No. .-
ot 110102(1)/263/2021-Trade (E-20761) dated
MQOL CHAND HORXEXLAPPL . 10.12.2021 export license was issucd to thel
51. aucHa | |YQ0214174AMZ) WHEAT BRAN  116.10.2021 |g. with the approval of Chairman EFC

2

J:;IFC has approved the case on Post facte

) f-(




HQRXEXLAPPL

SHEETAL - N Deferred due to want of comments / NOC
52. ENTERPRISE Y0021 6268.JAM2 WIHEAT BRAN | 19.10.2021 from DoAID
Based on the comments received from D/o
INC&EFW vide OM No. L-
I HORXFEXLAPPL 51010282),;'243/2021131‘111(:1(: (E—QOGEZ] dat;d
DEY ‘ . - 9.11. cxport license was issued to the
53. ENTERPRISE YOO216§70AM2 WHEAT BRAN 19.10.2021 firm with the approval of Chairman EFC
EFC has approved the case on Post facto
basis
Based on the comments received from D/o
INC&EW vide oM No. L-
- 110102(1}/243/2021-Trade (E-20626) dated
4 DEY ]'[QRXE‘XLAPPZ . 20.11.2021 export license was issued to the
54. ENTERPRISE Y0021 273AM WHEAT BRAN 19.10.2021 firm with the approval of Chairman EFC
EFC has approved the case on Post facto
[basis
Based on the comments received from D/o
IAC&BEFW vide oM No. L-
ranmoy | HORXEXLAPPL 110102(1)/263/2021-Trade (E-2076]) dated
55. ENTERPRISE |YO0217527AM21 WHEAT BRAN | 19.10.2021110.12.2021 export license was issucd to the
2 firm with the approval of Chairman EFC
EFC has approved the case on Post facto
[basis
Based on the comments received from Do
IAC&FW vide OM No. L-
110102(1}/263/2021-Trade {E-20761) dated
HORXEXLAPPL . .
- 10.12.2021 export license was issued to the
56, Izaz Traders ‘{00218302/\,\42 WHEAT BRAN  [20.30.2021 |5 with the approval of Chairman EFC
EFC has approved the case on Post facto
[basis
Based on the comments received from Djo
INC&FW vide oM No. L-
SHREE DURGA HORXEXLAPPL 110102{1)/243/2021-Trade (E-20626) dated
57. ENTERPRISE Y00218226AM2| WHEAT BRAN | 20.10.2021}29.11.2021 export license was issued to the
’ 2 firm with the approval of Chairman EFC
[EFC has approved the case on Post facto
[basis
. | HORXEXLAPPL
58 YASHAVANT Y0%224131AM2 PADDY HUSK 24.10.2021 Deferred duc to want of comments / NOC
’ KUMAR GUPTA 9 {CHURA BHUNSA) T from DoAND
SANDEEP HQRXEXLAPPL
59, KUMAR  |Y00229996AMz2| WIIEAT STRAW |28.10.2021 [Peferred duc to want of comments / NOC
KESARWANI 7 from DoAHD
HORXEXLAPEL
ANSH Deferred due to want of comments /| NOC
h 2 .
60. FRADING YOO235§81A.VI2 PADDY HUSK  [30.10.2021 [ % #5000 o0
KHASA
HOQRXEXLAPPL
MURRAH . ; - Deferred duc to want of comments / NOC
61. BUFFALO Y002372204AM2 BUFFALO SEMEN |31.10.2021 | ° = o
FARMS
HORXEXLAPPL
62 GURU SMARTH Y0%247419AV1? PADDY HUSK 10.11.2021 Deferred due to want of comments / NOC
. EXPORT 5 e o from DoAHD
Based on the comments received from D/fo
IANCEBEW vide oM No. L
HQRXEXLAPPL Wheat Bran 110102(1)/262/2021-Trade [E-20747) dated
63. HR Carbon  |Y00248850AM2 Fodder 11.11.2021]10.12.2021 export license was issucd to the
2 firm with the approval of Chairman EFC
EFC has approved the case on Pest facto
[basis
HORXEXLAPPL "
- WHEAT BRAN Deferred duc to want of comments / NOC
64. LIPU BEGAM Y00249;60AM2 FLAKES (CHOKER 112021 - S0




HISAR BOVINE

SPERM HQRXEXLAPPL |
65, STATION & |¥00255094AM2 | T ROZEN BOVINE 16.11.2021 Deferred due to want of comments / NOC
RESEARCH 5 SEMEN U from DoAHID
CENTER
Based on the comments received from D/o
JACEBFW vide oM No. L-
BRANS, SIARP
CHAWLA | HQRXEXLAPPL AND’OT;{’;R S, 110102(1}/262/202 1 -Trade (E-20747] dated
66. INTERNATIONAIY00258668AM?2 RESIDUESJOF 19.11.,2021110.12.2021 export license was issued to the
L 2 WHEAT firm with the approval of Chairman EFC.
EFC has approved the case on Post facto,
hasis
Based on the comments received from D/o
INCERTW vide oM No. L~
BRA P
CHAWLA | HQRXEXLAPPL m?gos,l{;;"é{& 110102(1)/262/2021 -Tradce (E-20747) dated
67. [INTERNATIONA|YO0258743AM?2 RESIDUES OF 19.11.2021 |10.12.2021 export license was issued to the
L 2 “WE{EATI‘ firm with the approval of Chairman EFC
EFC has approved the ¢ase on Post facto
asis
Based on the comments received from D/ o
CE&BFW vide oM Ne. L-
HQORXEXLAPPL 110102(1)/262/2021-Trade {E-20747) dated
BALAJI
68. rhapaRs  |Y00258960aM2|  WHEATBRAN 116 11 5091 (10.12.2021 export license was issued to the
2 firm with the approval of Chairman EFC
EFC has approved the case on Post facto
lbasis.
i3ased on the comments received from D/fo
C&FW vide OM No. L-
HORXEXTLAPPL . 110102{1)/262/2021-Trade [E-20747} dated
ITY - . i
69. 'II}}?!S)FRAS Y00259009AM2 WHEAT BRAN 19.11.2021110.12.2021 export license was issued to the
B 2 firm with the approval of Chairman EFC
EFC has approved the case on Post facto
thasis.
Based on the comments received from D/o
AC&EFW vide OM No. L
MARUTI HQRXEXLAPPL WHEAT BRAN 110102(1)/262/2021 -Trade (E-20747) dated
70. INTERNATIONA[YD0259066AME 19.11.2021]10.12.2021 export license was issued to the
L 2 firmm with the approval of Chairman EFc
IEFC has approved the case on Post facto
[basis.
Based on the comments received from Djo
C&FW vide oM No. I
HORXEXLAPPL 110102(1)/262/2021-Trade (E-20747) dated
A T I 0
71 N oA O vooasg123am2 | WHEATBRAN 10 11 9001 110.12.2021 export license was issued to the
2 firm with the approval of Chairman EfC
EFC has approved the case on Post facto
[basgis.
ACCENT I
72 DEALTRADE 50%%;?};;&2 WHEAT BRAN 19.11.2021 Deferred due to want of comments / NOC
: PRIVATE 2 2 . from DoAHD
LIMITED
Based on the comments received from D/o
INC&TW vide oM No. L-
HORXEXLAPPL A 110102(1)/262/202]1 -Trade (E-20747) dated
T3. | s voozso1sgamz|  WHPATBRAN g 11 9021]10.12.2021 export license was issued to the
- 2 firm with the approval of Chairman EFC
FC has approved the case on Post facto
asis.
Based on the comments received from D/o
N B lrW vide oM No. L-
) HORXEXLAPPL . . 110102(1)/262/2021-Trade (E-20747) dated
74. ?ﬁlrﬁlﬁ?é?g YO0239197AM?2 WHEAT BRAN 19.11.2021]10.12.2021 export license was issued to the
R - 2 firm with the approval of Chairman EFC
EFC has approved the case on Post facto
basis.
’Based on the comments received from Dfo
IAC&IFW vide OM No. L-
HQRXEXLAPPL - 110102(1)/263/2021-Trade (E-20761) dated
75 ng\\gl}zl;is YOO260278AM2 WHEAT BRAN 20.11.2021110.12.2021 cxport licensc was issuced to the
- 2 firm with the approval of Chairman EFC

EFC has approved the case on Post facto
asis.




SHOHAG

HQRXEXLAPPL

WIHEAT BRAN

Deferred due to want of comments / NOC

ENTERPRISE YOO%O;”’\MQ 2L AL 202 e PoAHD
Based on the comments reccived frem Djo
IAC&FW vide oM Ne. L
HQRXEXLAPPL " 110102(1)/262/2021-Trade {E-20747) dated
I’“rl\l?'ll‘[l:‘(l):](’glssl; YO0260845AM2 WHEAT BRAN 22.11.2021[10.12.2021 export license was issucd to the
e 2 firm with the approval of Chairman EFC.
EFC has approved the case on Post facte
[basis.
Rascd on the comments received from D/o
IAC&BFW vide oM No. L-
AC HQRXEXLAFFL WHEAT BRAN 110102(1)/262/2021-Trade (E-20747) dated
INTERNATIONA|YO0260931AM2 22.11.2021110.12.2021 export licensc was issued to the
L 2 firm with the approval of Chairman EFC
EFC has approved the case on Post facto
[basis.
Based on the comments received from Dfe
IAC&FW vide OM No. .-
HORXEXLAPPL WIEAT BRAN 110102{1)/262/2021-Trade (E-20747) dated
GAZI YO0261398AM2 22.11.2021 (10.12.2021 export license was issued to thel
ENTERPRISE 2 firm with the approval of Chairman EFC
EFC has approved the ¢ase on Post facto
basis.
Based on the comments received from D/o
- ACEBEW vide OM No. L-
HORXEXLAPPL ”R:;fl? ’OSTI{I{;"FIEJS’ 110102(1)/262/2021-Trade [E-20747) dated
GOPAL YOC261896AM2 RESIDULS ‘OF 23.11.2021]10.12.202] export license was issued to the
PRASAD 2 - WI’]E.:\.T firm with the approval of Chairman EFC
EFC has approved the case on Post facto
[basis
Based on the comments received from Djo
IACE& W vide oM No. L-
i‘éﬁ}{&fﬂ%ﬁ HORXEXLAPPL | oo 110102(1)/262/2021-Trade (E-20747) dated
81. oo |yoo262969AM2 - 23.11.202110.12.2021 export license was issued to the
PRIVATE ; ) iy
LIMITED 2 firm with the approval of Chairman EFC
EFC has approved the case on Post facto
[basis
lApproved on the basis of comments/ NCGC
HORXEXLAPPL - received  from DoAHD vide OM Noll-
82. MIRS voo267121aMmz2| WHEATBRAN - lou 11 9021]110102(1)/263/2021 -Trade(E-20761] dated
EXPORTER 2 10.12.2021 for expert of 5000 MT Wheat
Bran to Bangladesh by M/s Mirs Exporter
lApproved on the basis of comments/ NOC
ceeived  from DoAHD  vide OM  NolL-
HORXEXLAPPL |y rpaT gRAN 110102(13/263/202 ] Trade(E.20761) dated
83. SANAggAN & Y00267212°AM2 27.11.2021110 122021 for export of 5000 MT Wheat
Bran (o Bangladesh by M/s 8 Anandan &
Co.
84 SUSANTA ‘[{IOQO};}?('?;(;QE‘EZ WIHEAT BRAN 01 12.2021 Deferred due to want of comments / NOC
' BISWAS 2 : T from DoAIID>
85 o P ?O%};D;T;{é‘;\f{;é WHEAT BRAN 01.12.2021 Deferred due to want of coraments / NOC
: ENTERPRISES 9 - T |from DoAHIDD
36 BIDHATA SO%};);?;{BI‘S\[{)\};LQ WHEAT BRAN 072.12.2021 Deferred duc to want of comnments /| NOC
: SUPPLIERS 9 ) o from DoAHD
R7 WESTERN 1\;{;%};)7(52{/%\[]\?\}?5 WHEAT BRAN |y 15 900 Deferred duc to want of comments / NOC
' LITES 3 ) o from DoAHD
88 ZARAH \I{{O%E;);f;%’;\f&[z‘ WHEAT BRAN 03.12.2021 Deferred duc to want of comments / NOC
: ENTERPRISE 5 ’ e from DoAHD
. HOQRXEXLAPPL .
ZARAH - WIIEAT BRAN Deferred due to want of comments / NOC
89. | ENTERPRISE Y00274§11AM2 03.12.2021 [° *FeC T
. HORXEXLAPPL .
MINATI - WIEAT BRAN Deferred duc to want of comments / NOC
90, TRADERS YOOQ?.}SSM\MQ 04.12.2021 [~ “ o
01 CALGARA HQRXEXLAPPL WHEAT BRAN 04.12.2021 Deferred due Lo want of comments / NOC
' WORLDWIDE |Y00275185AM2 U from DoAIID




PRIVATE 2
LIMITED
o HQRXEXLAPPL -
92 MECTEC Y()%284182AM2 WHEAT BRAN 13.12.2021 ’Deferred due to want of comments / NOC
' INDUSTRIES 9 e from DoAHD
HORXEXLAPPL )
93 RAJ IMPEX |Y00284973AM2 WHEAT BRAN 14.12.2021 Deferred due to want of comments / NOC
9 from DoAHD
HORXEXLAPPL -
MAHAMAYA WHEAT BRAN Deferred due to want of comments / NOC
94, STORES Y002852993AM2 19.12.2021 [ & #7080 o0
g5 [RADHAKRISIIN ?&%gggﬁ’:ﬁ&; WHEATBRAN | . [Deferred duc to want of comments / NOC
' A ENTERPRISE 9 T from DoAHD
SAHA HORXEXLAPPL - )
06. INTERNATIONA|Y00286632AM2 WHEAT BRAN 15.12.2001 Deferred due to want of comments / NOC
L o from DoAHD
HQRXIEXLAPPL Moisture 12%
97. |MKTRADERS [YO0287534AM2|  Maximum | 16.12.2021 [oorerred due to want of comments / NOC
5 from DoAHD
TXLAP
08 JAI BABA ;ﬁz‘){jé‘,}zé\iﬁz WHEAT BRAN 18.12.2021 Deferred duc fo want of comments ; NOC
' LOKENATH 5 e " Mrom DoAHD
MARUT! MARUTI
00,  ENTERNATIONA|INTERNATIONA WHEAT BRAN 18.12.2021 IDeferred due to want of comments / NOC
L L from DoAHD
SREE GOPAL | SREE GQPAL -
100. RICE MILL RICE MILL WHEAT BRAN 18.12.2091 Deferred due to want of comments ; NOC
from DoAHD
ONWARD ONWARD
COMMODEAL | COMMODEAL WHEAT BRAN Deferred due to want of comments / NOC
101. PRIVATE PRIVATE 0.12.2021 fTom DOAHD
LIMITED LIMITED
Ministry of Environment Forest and Climate Change
SU Division)
IDeferred due to want of comments /NQC
Red Sanders wood from MeEF&CC (SU Division). As sought by
AQSA HQRX]_BXLAP]’L furniture parts - MoEF&CC (SU Divisien), DGFT vide OM
102, [Grrrrprisgs |Y0C195238AM2|  Confiscated - |27.09.2021[01/91/180/007/AM22/ EC(E-29345) dated
- 2 Government of 22.12.2021 has furnished the definition of]
Karnataka [value added product in case of Red sanders
'wood.
1 RED SANDERS _
WOOD IN LOG Based on the comments received from D/o
FORM RED IAC&FW vide OM Neo. 5-3/2019-8U dated
SANDERS IN LOG 07. ]2.?021 c:fport li’cense w’a.s is’sue‘d“to the
103 FORM GRADE A - 08.12. 2001 ifirm with the approval of Chairman EFC
' o1/21/101/513| NLGRADEB - po
MMTC Limited 00/ AM21 0.154 MT GRADE EJFC has approved the case on Post facto
C-19.123 MT asis
TOTAL QTY
19,277MT
- . Deferred duc to want of comments /NOC
Iii,goslf?g)i;}fg from MoEF&CC (SU Division). ). As sought
e HORXEXLAPPL . . - by MoEF&CC (SU Division), DGFT vide OM
104, | BT RAJAN 1y06 9906 7aM2 | TORM OBTAINED 16 15 5001 |01/91/180/007/AM22,/ EC{E-29345) dated
IMPEX FROM ARTIFICIAL : .
2 22.12.2021 has furnished the definition of
ORIGIN FROM fvalue added preduct in case of Red sanders
PATTALAND
fwood.
Deferred due to want of comments /NOC
; - rom MoEF&CC (SU Division). ). As sought
T1 RAJAN HORXEXLAPPL ];I'EODO?JA?II‘?\};;\Q}? '{Jy MoEF&CC (5U Division), DGFT vide OM
105. [b“I‘W,EX Y00237636AM2 FORM OF 01.11.2021[01/91/180/007/AM22/EC(E-29345) dated
: 2 - 22.12.2021 has furnished the definition off

FURNITURE SIZES

value added product in case of Red sanders
wood.

T
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Rejected. Firm has applicd for export of red
sanders wood in log form sourced from
HIMALAYAN |HQRXEXLAPPL} REID SANDERS confiscated quota  of  Government  of]
106. [INTERNATIONA[YOD262329AM2| WOOL IN LOG [23.11.2021 [Karnataka. However, the guota for tog form
L 2 FORM & timeline prescribed for State of Karnataka)
has  already exhausted &  cxpired
respectively.

(Ozone Cell)

pproved on the basis of Comments/ NOC
received from Comments/ NOC rececived
from M/o EF&CC (Ozone cell) vide O.M No.

Mone Chloro 11/4/2022-0C dated 14.12.2021 for cxpori,

FLTI%EK‘E HQRXEXLAPPL | Difluero Methane of 4073.7 MT Mono Chlero Difluoro

107. YO0273691AM2 | (REFRIGERANT R-(03.12.2021 [Methane for non feedstock applications to
INTERNATIONA - . - ;

L LIMITED 2 22 f HCFC-22 / customers in  countries  signatory  off

MAFRON 22} Montreal Protocol on substances that
deplete the ozone layer for the calendar year
2022 by M/s Navin Fluorine International

Limited

Department of Atomic Energy

108 Based on the comments received from DAE
vide email dated 08.12.2021 export license

c%i?\%{lfgs HORXEXLAPIL, was issued to the firm with the approval of]
; o 1YD0242007AM2 SMicron 04.11.2021 [Chairman EFC .
PRIVATE 3
LIMITI=D EFC has approved the case on Post facto
lbasis
109. SUKASO THORXEXLAPPL |, . ZIRCOMAT 5
CERACOLORS YOOD58488AMD Micron / 325 Mesh 19 11 2021 Deferred due fo want of comments/NOC
PRIVATE 3 ) - Powder {Ceramic o from DAE
LIMITED Opacifier)
110. SUKASO ZIRCOMAT S
CERACOLORS ‘}:’I[)%};)ég‘;%‘;}z\};g Micron / 325 Mesh 95 11,2001 Deferred due to want of comments/NOC
PRIVATE 5 | - Powder (Ceramic |7 777 from IDAE
LIMITED Opacificr
111. SUKASO - N ZIRCOMAT 5
CERACOLORS ;,B%I%é?;?xiq; Micron f 325 Mesh 13.12 2021 Deferred due to want of comments/NOC
PRIVATE 9 - Powder {Ceramic T from DAE
LIMITED Opacifier)
112. SUKASC ) . ZIRCOMAT 5
CERACOLORS i’l()%l;);g;%{\!i\[ﬂg Micron / 325 Mesh 14.12.9021 Deferred duc to want of comments/NOC
PRIVATE 5 1. Powder (Ceramic e from DAE

LIMITED?

Opacifier)

Ministry of Textiles

113. Sli?lii::rﬁl Mulberry silk Rejected & closed. Comments are not
Seed 30285/AM21 WOITI eggs 17.03.2020 [forthcoming from Ministry of textiles in the
Organization bivoltine hybrid application.
114. HQRXEXLAPPL Silk-worm cocoons Rejected & closed. Comments are not
Askea Y0010514912AM? suitable for recling | oy e 5on ) forthcoming from Ministry of textiles in the
Internaticnal 5 - Dupion Silk B application.
Cecoon
Ministry of Mines
115. ADAPTIWISE
MANA(’l}‘EMEN HORXEXLAPPL Deferred due to want of comments/NQC
CONSULTING Y002342878AM2 Farm Socil Samples|16.11.2021 from M/o Mines.
PRIVATELIMI
TED
DPIIT
116. ZB HORXEXLAPPLYQ OLD 04.12.2091 Deferred duc to want of comments/NOC
ENTERPRISES| 0275553AM22 NEWSPAPERS e from DPIT
i 4
; /7
i /




Miscellaneous Applications

117. CROWN OF 800
ISGEC HEAVY ) T Mechanical N
ENGINEERING [HIXEAPPLIO) bross (made up [11.11.2021 Deforred duc fo want of clarification from

LIMITEDD of second hand the firm.
com ponernts)
118. WHITE SANDAL
SAMCO LIFE | HQRXEXLAPPLYD WOOD TREE |03.12.2071 Deferred due to want of clarification from
SCIENCES 0274388AM22 SEEDS o the firm,

Ministry of Health & Family Welfare/Deptt. of Pharmaceuticals

Remdesivir
119. Based on the comments received from M/o
T ; ; HFW &Deptt. of Pharma dated 14.12.2021
LAS?ILEII;I?TE HOQRXEXLAPPLYO Fggl}q]g;?;sggh; 12.11.9021 [oxport license was issued to the firm with
D 0250400AM22 100MG ' the approval of Chairman EFC
[EFC has approved the case on Post facto
[basis
AISHWARYA : 5 Remdesivir for '
P20 g [QRXERLAPELYO| FOLSRNCIOT 1) g0a1 {Comments / NOG from
CARE 100mg /vial
121. DESREM- IBased on the comments received from M/o
MYLAN REMDESIVIR HEW &.I?cptt. of Pharma dated 14. 12.20.21
LABORATORI HORXEXLAPPLYO FOI 100MG. 1S~ |17.11.2021 cxport license was. issued to the firm with
BS LIMITED 0255296AM22 ROW the approval of Chairman EFC
EFC has approved the case on Post facto,
lbasis
- Based on the comments received from M/ o
122. HETERO c;ghp%i\}go HFW &Deptt. of Pharma dated 14.12.2021
LABS HQRXEXLAPPLYQ LIOFILIZADG | 18.11.2021 export license was issued to the firm with
LIMITED 0256578AM22 PARA USO the approval of Chairman EFC
PARENTERAL FC has approved the case on Post facto
asis
123, Bascd on the comments received from M/o
Remdesivir for HEW &lleptt. of Pharma dated 14.12.2021
CIPLA HOQRXEXLAPPLYO Injection 19.11.9001 export license was issued to the firm with
LIMITED 0258161AM22 100mg/vial {30 o the approval of Chairman EFC
ml) / (CIPREMI) [EFC has approved the case on Post facto
asis
124. Based on the comments received from M/o
Remdesivir for HFW &Depti. of Pharma dated 14.12.2021
CIPLA HQRXEXLAPPLYO Injection 19.11.2621 cxport license was issued to the firm with
LIMITED 0258164AM22 100mg/vial (30 T the approval of Chairman EFC
ml} / (CIPREMI) EFC has approved the case on Post facto
jbasis
125. REIL\J'][IJDI;‘I;IQVIR Hascd on the comments received from M/o
JUBILANT |HQRXEXLAPPLYO| LyorHILIZED LW Sleptl of Pharma dated | 14,12.2021
GENERICS | 0261751AM22 | POWDER FOR |22.11.2021 [Xport license was issued to the firm wit
LIMITED INJECTION the approval of Chaitman EFC
100Mg EFC. has approved the case on Post facto
lbasis
126. Based on the comments received from M/o
BIOCON Remdesivir W &Deptt. of I’ha‘rma dated 14.12.2021
BIOLOGICS HOQRXEXLAPPLY(Q 100mg Powder |24.11.2021 export license was issucd to the firm with
LIMITED 0264239AM22 for Inj (REMWIN) the approval of Chairman EFC
EFC has approved the case on Post facto
hasis
127. Based on the comments received from M/o
MYLAN DESREM- HEW &I_Deptt of Pha_rma dated 14.12.2021
LABOR:’\TORI HQRXEXLAPPLYD{ REMDESIVIR 96, 11,2021 [Fxport license was issued to the firm with
ES LIMITED 0266004AM22 | FOI 100MG-15- ' the approval of Chairman EFC
- ROW EFC has approved the case on Post facto
basis
128, MYLAN DESRIEM- Based on the comments received from M/o
LABORATORI HORXEXLAPPLYO] REMDESIVIR 30.11.2021 HEW &Deptl. of Pha}'ma dated  14. 12.20?1
ES LIMITED 0269973AM22 | FOI 100MG-15- ’ cxport license was issued to the firm with
- - ROW the approval of Chairman EF

c -
A
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EFC has approved the case on Post facto
[basis
129, BBased on the comments received from M/o
CADILA i REMDESIVIR HEFW &,Deptt. of Pha-rma dated 14.12.20.21
. g AHQRXEXLAPPLYO( .. " export licensc was issued to the firm with
HEALTHCARE FOR INJECTION | 30.11.2021 .
LIMITED 0269995AM22 L00MG the approval of Chairman EFC
N - ) EFC has approved the case on Post facto
[basis
130. Based on the comments received from M/ o
MYLAN X ]?ESREM-- HFW &I?cptt, of I’ha.rma dated 14 12.20~21
LABORATORI HORXEXLAPPLYD|] REMDESIVIR 09 12.2621 export license was issued te the firm with
JFS LIMITED 0271909AM22 | FOI 100MG-15- T the approval of Chairman EFC
- ROW EFC has approved the case on Post facto
[basis
131, Based on the comments received from M/o
HETERO REMDES}VIR LIEW &.L?eptt. of Pha.rma dated 14.12.20?1
LABS HOQRXEXLAPPLYQ 100MG FOR 02.12.2021 export license was issued to the firm with
LIMITED 0272160AM22 INJECTION- o the approval of Chairman EFC
COVIFOR EFC has approved the case on Post facto
[basis
Amphotericin-B
132. Liposomal ] Bascd on the comments received from M/o
CAPLIN POINT . - Amph‘otcr.icin Y] LIFW &,l.)eplt of Pha.rma dated 14 12.2021
LABGRATORIE HQRXIEXLAPPLYO| for Injcctlpn S0 03.11.2021 cxport license was issued to the firm with
S LIMITED 02405145AM22 mg ,"v1al the approval of Chairman EFC.
Lycphilized [EFC has approved the case on Post facto
basis
133, Based on the comments received from M/o
" (3}« Pl
SP ACCURE y ) " Amphotericin 13 HEW &Deplt. of }hdF‘ma dated 14.12.20.21
- - JHORXEXLAPPLYO . cxport license was issued to the firm with
LARBS PRIVATE Liposomal for [04.11.2021 . -
LIMITED 0242030AM22 injection 50 me the approval of Chairman EFC.
[EFC has approved the case on Post facto
[basis
134, Based on the comments received from M/o
VHE MEDI HFW &Peptt. of Pha.rma dated 14.12.2021
SCIENCES HQRXEXLAPPLYO [AMPHOTERICIN- 09.11.2021 export license was issued to the firm with
LIMITEI:) 02458%1AM22 | B INJECTIONS T the approval of Chairman EFC.
: JEFC has approved the case on Post facto
basis
135, Based on the comments received from M/o
UNITED Product Name : HFW &Deptt. of Pharma dated 14.12.2021
BIOTECH HORXEXLAPPLYO| Amphotericin B 11.11.2021 export license was issued te the firm with,
PRIVATE 0248194AM22 | Injection 50 mg, o the approval of Chairman EFC.
LIMITED Lyophilized EFC has approved the case on Post facto
[basis
136. Based on the comments reccived from Mjo
BHARAT HFW &Deptt. of Pharma dated 14.12.2021
SERUMS AND [HORXEXLAPPLYO| AMPHONEX 11 11.2021 export license was issued to the firm with
VACCINES 0249020AM22 S0MG U the approval of Chairman EFC.
LIMITED EFC has approved the case on Post facto
Ibasis
137. Bascd on the comments received from M/o
BHARAT HFW &lJeptt. of Pharma dated 14.12.2021
0 MS . ice as i . i
S%ﬁ%‘m AND | O RXEXLAPPLYO|AMPHOLIP 50MG| 11, 11,2021 [¥Pert Hcense was issucd to the firm with
NES 0940038AM 22 the approval of Chairman EFC.
LIMITED ) [EFC has approved the case on Post facto
asis
138, Based on the comments received from M/o
BHARAT HI'W &Deptt. of Pharma dated 14.12.2021
SERUMS AND |[HQRXEXLAPPLYO , 5 export license was issued to the firm with
VACCINES 0249184AM22 AMPHOLIP 50MG)11.11.2021 the approval of Chairman EFC.
LIMITED [EFC has approved the case on Post facto
basis
139. IAMPHOLIP 50MC Based on the comments received from M/o
SEE&E%{R!\I s - 5536 vials & HITW &.lchptt. of Pha'rma dated 14. 12.20?1
CRUMS AND [HORXEXLAPPLYO AMPHOLIP 11.11.202] [e¥Pott license was issued fo the firm with
VL{\ICC’I‘I\ibS 0249266AM22 L00MG - 7724 the approval of Chairman EFC.
MITED vials EFC has approved the case on Post facto
[basis
140, BHARAT  |HORXEXLAPPLYO|Amphotret 50 Mg|11.11.2021 [Based on the comments received from M/o




SERUMS AND | 0249331AM22 EIFW &Deptt. of Pharma dated 14.12.2021
VACCINES export license was issued to the firm with
LIMITED the approval of Chairman EFC.
EFC has approved the case on Post facto
(basis
141. Based on the comments received from M/o
BHARAT HFW &Deptt. of Pharma dated 14.12.2021
SERUMS AND |HQRXEXLAPPLY( _ cxport license was issued to the firm with
VACCINES | 0249424aM22 [Mmphotret 50 Mg|11.12.2021 [ 7P approval of Chairman EFC.
LIMITED [EFC has approved the case on Post facto
[basis
142. Based on the comments received from M/o
BHARAT HFW &Deptt. of Pharma dated 14.12.2021
SERUMS AND |HQRXEXLAPPLYG cxport license was issued to the firm with
VACCINES | 0249433AM22 [ PPROLTet 50 Mg| 11112021y T val of Chairman EFC,
LIMITED [EFC has approved the case on Post facto
asis
143, Based on the comments received from M/ o
BHARAT HFW &Deptt. of Pharma dated 14.12.2021
SERUMS AND [HQRXEXLAPPLYO - cxport license was issued to the firm with
VACCINES | 0249436aMan [PMPTIOLI? SCMGI 11112021, 0 - val of Chairman EFC.
LIMITED JEFC has approved the case on Post facto
[hasis
144. Based on the comments received from M/ o
BHARAT Amphonex 30mg HFW &Deceptt. of Pharma dated 14.12.2021
SERUMS AND [HQRXEXLAPPLY(C| - 2000 VIALS & 12.11.2021 export license was issued to the firm with
VACCINES 0249807AM22 [AMPHOLIP 50MG T the approval of Chairman EFC.
LIMITED - BORO VIALS EFC has approved the case on Post facto
[basis
145. Based on the comments received from M/o
BHARAT FHFW &Deptt. of Pharma dated 14,12.2021
SERUMS AND [HQRXEXLAPPLYQ export license was issued to the firm with
VACCINES | 0240855aM20 [MmBhotret 50 Mg|12.11.2021 [FF0 approval of Chairman EFC.
LIMITED EFC has approved the case on Post facto
|basis
146. [Based on the comments received from M/ o
BHARAT HEW &Deptt. of Pharma dated 14.12.2021
SERUMS AND [HQRXEXLAPPLYOD cxport license was issued to the firm with
VACCINES | 0249879aM2z |Mmphonex S0mg)12.11.2021 00 & oval of Chairman EFC.
LIMITED EFC has approved the case on Post facto
basis
147, Based on the comments received from M/o
BHARAT Amphonex 50mg HFW &Deptt. of Pharma dated 14.12.2021
SERUMS AND |[HORXEXLAPPLYO! - 1500 VIALS & 12.11.2021 export license was issued to the firm with
VACCINES 0250177AM22 |Amphotret 50 Mg| = " the approval of Chairman EFC.
LIMITED - 1000 VIALS EFC has approved the case on Post facto
fbasis
148, Rased on the comments received from M/o
BHARAT HFW &Deptt. of Pharma dated 14.12.2021
SERUMS AND [[IQRXEXLAPPLYQ export license was issued to the firm with
VACCINES | 0251465aMaz (PROtret 50 Mgl 13.11.2020 1) ©  val of Chairman EFC
LIMITED [EFC has approved the case on Post facto
[basis
149. Based on the comments received from M/o
BHARAT HORXEXLAPPLYO Working W &,I_)eptt.. of Pha-rma dated 14.12.2021
SERUMS AND cxport license was issued to the firm with
. 0252877AM22 Standard of 15.11.2021 .
VACCINES Amphotericin B the approval of Chairman EFC
LIMITED EFC has approved the case on Post facto
asis
150, Hased on the comments received from M/o
BHARAT Working [EFW &Deptt. of Pharma dated 14.12.2021
SERUMS AND |[HQRXEXLAPPLYO Standard of 15.11.2021 cxport license was issued to the firm with
VACCINES 0252896AM22 |Amphotericin B[ 7 the approval of Chairman EFC
LIMITED 2 vials of 400 mg EFC has approved the case on Post facto
basis
151. Based on the comments received from M/o
ZYPHAR'S AMPHQOTERICIN HEW &Dceptt. of Pharma dated 14.12.2021
PHARMACEUTI[HQRXEXLAPPLYC| B LIPOSOMAL B 16.11 2021 [CXPOrt licecnse  was issued to the firm with
CS PRIVATE 0253908AM22 50MG - T the approval of Chairman EFC
LIMITED TRASPOR 50 EFC has approved the case on Post facto
hasis
152. MBA HQRXEXLAPPLY(O] AMBISOME (19.11.2021 [Based on the comments received from M/o




PHARMACEUTI| 0258245AM22 | AMPHOTERICIN IIFW &Deptt. of Pharma dated 14.12.2021
CALS PRIVATE LIPOMOSAL INJ export license was issued to the firm with
LIMITED 50 MG N1 the approval of Chairman EFC
EFC has approved the case on Post facto
[basis
Be he i
LIPOSOMAL aﬂscd on the comm..ents received from M/
SYNNAT AMPHOTERICIN HEW &Deptt. of Pharma dated 14.12.2021
PHARMA HORXEXLAPPLYQ| ™ B FOJR 99 11,9021 [FXPO license was issued to the firm with
PRIVATE 0261023AM22 INJECTION 56 T the approval of Chairman EFC
LIMITED MG EFC has approved the case on Post facto
* Ibasis
154. HORXEXLAPPLYO AleEOit‘*OT_D’f_ﬂ B Deferred duc t t of nts / NOC
~ X1 P photericin eferre > o want of comments
CIPLA LIMITED 0268735AM22 | Injection 50 mg 29.11.2021 from M/o LIFW &Deptt. of Pharma
_ (Phesome 50}
155 AMPHOTERICIN
’ S 1oy [HQRXEXLAPPLYG| (Phosome) 50 mg Deferred due to want of comments / NOC
CIFLA LIMITED 0270698AM 22 liposomal 30.11.2021 {from M/o HFW &Deptt. of Pharma
injection
156 AMPHOTERICIN LD
’ o [HHORXEXLAPPLYC] [Phosome) 50 mg eferred due to want of comments / NOC
CIFLA LIMITED! ™ 50707004022 fiposomal |20 112021k o M/o HFW &Deptt. of Pharma
injection
157. };gﬁ‘}é& HQRXEXLAPPLYO fﬁ:}pbotﬁrlclgéﬂp 03.12.2021 Deferred duc to want of comments / NOC
- 0273473AM22 njeetion e from M/o HFW &Deptt. of Pharma
LIMITED 530 mg
158, Phosome 50 [
- HORXEXLAPPLYO! amphotcricin B Deferred due to want of comments / NOC
CIPLA LIMITED 0273767AM22 | 50 mg liposomal 03.12.2021 from M/o HFW &Deptt. of Pharma
injection
150 Amphetericin B
) 35 c
GIVH INDIA R [P 50me and
PHARMACEUTI HOQRXEXLAPPLYO Liposomal 03.12.9021 Deferred due to want of comments / NOC
o Q273954AM22 | Amphotericin-B e from M/o HFW &Deptt. of Pharma
CALS LIMITED -
for [nj. IP 50mg -
AMBISOME
Syringes
160, a 1m! Single Use
insulin  Syringes
Box of 100 Pes)-
DEEPAK CAREJHQRXEXLAPPLYO[T™ C\lflnﬁcgt‘r‘jg o1 12 9021 [Rejected. Firm is not a manufacturcr. Docs
LIMITED 0270926AM22 o yring o submitted was in the name of other firm
with 31G needle
ineedle size:
0.25xBmm)
161. l2. 2ML  and 3ML
Disposable
Syringes with
:m:%les ML AD Bascd on the criteria & guota fixed vide
q' rinAc Jwith Trade Notice No. 20 dated 0©05.10.2021
[1-TECH &{ dlﬁ ecxport license was issued to the firm for
MEDICS HORXEXLAPPLYO[ °¢ avlo1 12,2021 export of 1369314 syringe with the approval
PRIVATE 0270976AM22 |0 e | of Chairman EFC
LIMITED P . [EFC has approved the case on Post facto
Syringes with .
hasis
Necdle
d. 2ML
Disposable
Syringes with
Necdle
162. HQRXISXLAPPLYO g':crilc bl Rejected. [ lete di tati &
- : 5 . isposable ejected. Incomplete documentation & non
HOPE PHARMA 0271688AM22 Syringe with Ob.12.2021 responsive to emails.
necdle
163 Sterilised Based on the criteria & gquota fixed vide
HINDUSTAN Disposable Trade Notice No. 20 dated 05.10.2021
SYRINGES N . Syringe with] export license was issued to the firm for
o MEDICAL| ORI Clasedie 0.5ML AD{01.12.2021 fexport of 53213753 syringe with the
DEVICES e Syringes/2ML approval of Chairman EFC
LIMITED RUP
Svringes/ 1ML [EFC has approved the case on Post facto




Syringes/ 1ML
IADD Syringes ---
0.5ml AD Syringe,

- 13,27,74,000
2ml RUP Syrings
-17,50,000

Iml  Syringes—
1500000

1 ml AD
Syringes—
4890200

[Total applied
143914200 /
Quota alloccated

Ibasis

164. Sterilised
Disposable
Syringe
jwith /without Based on the criteria & quota fixed vide
HINDUSTAN needle —Total Trade Notice No. 20 dated 05.10.2021
SYRINGES applied guantity export license was issued.to the firm for
AND MEDICALIFERXEXLAPPLYG - - 2018?420— 01.12.202] [EEPort of 15{348545 syringe with the
DEVICES 0271754AM22 [Insulin syringes. ’ approval of Chairman EFC
LIMITED 0.5 ml/l m] EFC has approved the case on Post facto
dencmination basis
ith fixed needle
E;’ Y. inch or
smaller length &
dizmeter
165. Based on the criteria & quota fixed vide
Trade Notice No, 20 dated 05.10.2021
LIFELONG Syringes with or export license was issued to the firm for
MEDITECH HORXEXLAPPLYOlw/c necdle for 01.12. 2021 [EXport of 25239081 syringe with the
PRIVATE 0271739AM22 |IML , 2ML and|{~ "' "* approval of Chairman EFC
LIMITED SML EFC has approved the case on Post facto
[basis
166, Based on the criteria & quota fixed vide
BIOL MED SYRINGE Trade l;iotice No. 20 dated 05.11_0.201:?1
IHEALTH CARE - P cxport license  was issucd to the firm for
PRODUCTS Hg§£g§3i§;§0 friéEgh&,%}I:"olgg 02.12.2021 |export of 450000 syringe with the approval
PRIVATE NEEDLE of Chairman EFC
LIMITEED EFC has approved the case on Post facto
hasis
167. Based on the criteria & guota fixed vide
BIO MED - . [Trade Notice Ne. 20 dated 05.10.2021
HEALTH CARE HORKEXLAPPLYO 2;;%!‘1&?%[(8{1@% export license was issued to the firm for
PRODUCTS 0272926AMD2 ITHOUT 02.12.2021 lexport of 905447 syringe with the approval
PRIVATE NEEDLE of Chairman EFC
LIMITED EFC has approved the case on Post facto,
basis
Based on the criteria & quota fixed vide
168. | o MED g‘ﬁgﬁg 17 Trade Notice No. 20 dated 05.10.2021
HEALTH CAREHQRXEXLAPPLYO lMLﬁIOOU/"LOU]. export license  was issued to the firm for|
PRODUCTS 0272035AM22 |WITH AND 02.12.2021 {export of 1376400 syringe with the approval
PRIVATE WITHOUT of Chairman EFC
LIMITED NEEDLE EFC has approved the case on Post facto
asis
169, Based on the criteria & quota fixed vide
BIC MED SYRINGES (SIZE: Trade Notice No. 20 dated (05.10.2021
HEALTIHI CARE HORXEXLAPPLYO|3ML) WITI! ANIj cxport license was issued to the firm for
PRODUCTS 0272045AM22  WITHOUT 02.12.2021 fexport of 976211 syringe with the approval
PRIVATE o of Chairman EFC
LIMITED NEEDLE [EFC has approved the case on Post facto
basis
Based on the criteria & gquota fixed vide
170. BIO MED g;lQSY[;I&I(E,\]E (SIZE: Trade Notice No. 20 dated 05.10.2021
HEALTH CARE HORXEXLAPPLYO 1ML—100U/40U)‘ export license was issued to the firm for
PRODUCTS O272§53AM22 WITH AND 02.12.2021 [export of 1068000 syringe with the approval
PRIVATE W ITIIOUT of Chairman EFC
LIMITED NEEDLE bEFC has approved the case on Post facto
asis o
17]1. [BIC MED|HQRXEXLAPPLYG|INSULIN 02 12.2021 Bascd on the criteria & quota fixed vide
HEALTH CARE| 0272262AM?22 |[SYRINGE (SIZE: T )

Trade Notice No. 20 dated ~U0%.10.2021

100




PRODUCTS IML-100U) WITH export license  was issued to the firm for
PRIVATE IAND  WITHOUT cxport of 365000 syringe with the approval
LIMITED NEEDLE of Chairman EFC
EFC has approved the case on Post facto
asis
172 Based on the criteria & quota fixed vide
" |BIO MED Trade Notice No. 20 dated 05.10.2021
HEALTH CARE " o cxport license was issued to the firm for
PRODUCTS ”gffgégip\gg 0 %ESNGF (SIZE:] 39 12,2021 Juxport of 1044000 syringe with the approval
PRIVATE - ) - of Chairman EFC
LIMITIED EFC has approved the case on Post facto
lbasis
173, Bascd on the criteria & quota fixed wvide
BiC MED SYRINGE Trade l;{oticc No. 20. da(;e? 25. }_0.20f21
HEALTH CARE » — . export license was issuc o the firm for
PRODUCTS ngéa;gngi?\r:}lg,zvo (SI%]‘»SI\&I%}%EI; 02.12.2021 |export of 172500 syringe with the approval
PRIVATE . NEEDLE of Chairman EFC
LIMITED R EFC has approved the case on Post facto
[basis
174. Based on the criteria & quota fixed vide
B10 MED INSULIN Trade Notice No. 20 dated 05.10.2021
HEALTH CARE HQRXEXLAPPLYO SYRINGE (SiZk: cxport license  was .issued.to the firm for|
PRODUCTS 02 72295AM 22 IML-100U) WITH|02.12.2021 [export of 890400 syringe with the approval
PRIVATE ) - IAND  WITHOUT of Chairman EFC
LIMITED NEEDLE [EFC has approved the case on Post facto
[basis
175. DBased on the criteria & quota fixed vide
BLO MED SYRINGE  (SIZE: Trade Notice No. 20 dated 05.10.2021
HEALTH CAREIIQRXEXLAPPI YolaML) WITH AND' export license  was Aissucd'to the firm for
PRODUCTS 0272830AM2‘2 WITHOUT 02.12.2021 [export of 172500 syringe with the approval
PRIVATE NERDLE of Chairman EFC
LIMITED - EFC has approved the case on Post facto
[basis
176. Bascd on the criteria & quota fixed vide
Trade Notice No. 20 dated 05.10.2021
ANGI PLASTHQRXT“XLAPPLYO2 ml disposable export license  was issucd to the firm for
PUT LTD 0274199{\1\1’[22 syringes without{03.12.2021 |export of 75000 syringe with the approval of
ncedles Chairman EFC
EFC has approved the case on Post facto
jbasis
177. Based on the criteria & cquota fixed vide
NUBENO ISPOSABLE Tradet T]\TIOUCC No. 20. dactieii th.}“O.ZOfQI
- . . : . - " export license was issued to the firm for
;IRE;;\”I;\’I;II;CARE Hg;.f/g)jgi}\)[ QLQYO S;ZRINGVI{’?TIYQSII‘ 03.12.2021 export.of 2994939 syringe with the approval
LIMITED NIEDLE of Chairman EFC
EFC has approved the case on Post facto
[basis
178, a. Syringe 3ML LS Based on the criteria & quota fixed vide
BECTON 23X 1IN W Trade WNotice No. 20 dated ©5.10.2021
DICKINSON HORXEXLAPPLYO Kmerald/ b. export license was issued to the firm for
INDIA PRIVATLE| 097 4300AM22 insulin  (206000)[03.12.2021 jexport of 5551711 syringe with the approval
LIMITED. " frest others.Total of Chairman EFC
applied - EFC has approved the case on Post facto
16147800 [basis
Note :

(i}

Deferred cases: Cascs shown as deferred imply that approval is pending for want of

comments /NOC from the concerned Technical Agencics or requircment of additional
information /clarification from the applicant firm.

(i)

Approved cases: Cases which got approved by EFC are issued cxport authorisations

by DGFT(Hgrs.) to the firm{s). As per Appendix 2K of FTP-2015-20, the fee for obtaining
export license is Rs. 1000/- only (per application) irrespective of item/quantity/FOB value

cte,

(i)

Approved post-facto: Cases shown as Approved post-facto imply that approval

against those cascs have already been issued by DGEFT (Hgrs), with the approval of
Chairman, EFC in terms of Para 2.51(c¢) of HBP (Handbook of Procedure 2015-20). In order
to facilitate export, Para 2.51 gives power to Chairman, EFC to issue authorization in those

C

e

{




cases, which have becn discussed by EFC at least once in previous meeting and got
deferred, and where NOCs / recarnmendations have been received subsequently from the
concerned agency(ies] with no divergence in views. However, such cases, shall be brought
before EFC in its subscquent mecting for approval on ex-post facto basis.

(iv) Dropped. Cascs shown as Dropped imply that the firm is not responsive to the
queries of DGFT or to the concermned Administrative Ministry/Deptt. and has not furnished
documents /information/ clarification as called for despite reminders. Such cases are
dropped from active agenda of EFC. However, the casc can be reopcned once the
documents are received from the firm with fresh date of application.

(v} Rejected. Cases which are shown as Rejected imply that the KFC, after consultation
with the Administrative Ministry / Deptt., decided not to grant authorisation due to reasons
such as, proposal not supported by the concerned technical agency. No further
communication will be issued by DGFT{Hgrs) in such cases. However, the firm can request
for review of the decision of the Committee before DGFT.

(VI) Closed. Cascs which are shown as Closed imply that the EFC, after consultation
with the Administrative Ministry/Deptt. has decided to close the case due to the reason
that the proposed item to be exported is ‘Free” as per the present ITC (I Export Policy,
2018 and does not require licence from DGFEFT.
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